
L OK SABHA DEBATES
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L O K  S A B H A

M o n d a y , A p r il  3, 1978 jC h a itra  13, 1900 
( S a k a )

The LoV Sabha m et at E leven o f  the  
C lock

[ M r . S p e a k e r  in C h a ir ]

O B I T U A R Y  R E F E R E N C E

M R . S P E A K E R  : I fia v e  to inform  
the H ouse o f the sad dem ise o f Shri N em i 
C h a n d ra  K a sliw a l, a form er M em ber o f  
this H ouse, w ho passed a w a y  a t the age 
o f  69.

Shri K asliw al was a M em ber o f the 
First and Second L ok S ab h a  durin g the 
years 1952— 62 representing K o ta h  con­
stitu ency o f  R ajasth an . E arlier he had 
been a m em ber o f R ajasth an  L egislative 
C o u n cil d u rin g the years 1946— 49. H e 
w as alao a M em b er o f  R a jya  Sab h a d u r. 
ing the years 196a to 1964.

Startin g his career as an ~ -»vocate, 
Shri K a sliw a l occupied  im portant posi­
tions in local bodies o f R ajasthan. 
As a parliam entarian  he was very active  
and evinced special interest in foreign 
affairs.

W e deeply m<~>urn the loss o f  this friend 
and I am  sure the-H ouse w ill jo in  me in 
con veyin g our condolcnces to the bereaved  
fam ily.

Th~ H ouse m ay stand in silence for 
a short w hile to express its sorrow.

The M em bers then stood in silence fo r  
a short w hile

S H R I  B . S H A N K A R A N A N D  (C hikkodi)
Sir, when the H ouse passes
a condolence R esolution, it has been 
the convention  o f  the H ousc that the 
L -a d er o f the H ouse is a lw ays present. 
T his has been the practice.

M R . S P E A K E R  : Som etim e the
L ea d e r m ay not know  w hen the item  is 
added on to th e ja g e n d a j^ a t the last 
minute.
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S H R I B. S H A N K R A N A N D : Bu t, I

w an t to subm it, Sir, that this has been 
the p ractice  in the H ouse.

O R A L  A N SW E R S T O  Q U E S T IO N S  
Concessions for C ru sh in g of  

Sugarcane
H-

*554. S H R I B A L A S A H e B V I K H E  
P A T I L -

S H R I O M  P R A K A S H  T Y A G I :

W ill the M inister o f  A G R I C U L T U R E  
A N D  I R R I G A T I O N  be pleased to state:

(a) w hether w ith reference to  the 
Sugar P olicy Statem ent m ade on the .27th 
F eb ru ary, 1978 a n y  decision has bf.cq 
taken about the concessions to be  ̂ given 
to the sugar factories to en courage late  
crushing o f cane beyond the 30th A p ril,
>978;

(b) w hat concessions the G overn m en t 
propose to g iv e  in this rega rd ;

(c) how far w ill these concessions help 
the cane growers in disposing o ff  the 
entire sugarcane ly in g w ith them ; 
and

(d) w h at steps w ould the G overn m en t 
take to ensure proper utilisation o f  the 
entire cane produced this year b y  the 
m anufacturers o f sweetening agen ts?

T H E  M I N I S T E R  O F  S T A T E  IN  
T H E  M I N I S T R Y  O F  A G R I C U L T U R E  
A N D  I R R I G A T I O N  (S H R I B H A N U  
P R A T A P  S I N G H ) : (a) to (•) A  schem e 
for a llow in g a rebate in excise duty to 
sugar factories to en courage crushing 
o f sugarcane beyond 30-4-1978 is under 
active consideration o f the C en tra l 
G overnm en t. A  dectsiGn is tlikely  to be 
taken shortly.

(d) In  view  o f the all-tim e record pro­
duction o f sugarcane and xjeed for its 
utilisation. G overn m en t h ave taken a 
n um ber o f measures w hich are detailed 
in a statem ent laid on the T a b le  -of the 
Sabha.

Statem ent

T o  enable sugar factories to continue 
p a y in g  sugarcane prices a t abou t the level
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